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Amazon sets

up rest point for
delivery execs
in Gurgaon

Ankita.Anand@timesofindia.com

Gurgaon: Amazon India on
Friday launched ‘Project Ash-
ray’, an initiative to establish
rest points for delivery execu-
tives working with the e-com-
merce giant. The company,
which received a notice from
the National Human Rights
Commission (NHRC) earlier
this year after its warehouse
workers complained of intol-
erable working conditions
during the heatwave in Delhi-
NCR, has collaborated with
an NGO to establish rest
points in the region, apart
from Mumbai and Bengaluru.

The first Ashray centre
was opened in Malibu Towne
Boulevard in Sector 47 on Fri-
day. International Labour Or-
ganisation director (India)
Michiko Miyamoto inaugu-
rated the rest point.

The move comes two
monthsafter TOIreported the
woes of Amazon warchouse
workers and delivery associ-
ates who were pushed to meet
unrealistic targets without
breaksin Manesar: The e-com-
merce giant came under the
lens of NHRC over alleged an-
ti-labour practices, which
took suomoto cognizance and
sent it a notice. Amazon India
later accepted that there wasa
violation of workplace safety
standards on May 16, 2024, at
its Manesar warehouse and
assured the govt of prompt
corrective action, including
setting up rest points. Offi-
cials said they are identifying
locations to set up more such
facilities across NCR, Mum-
baiand Bengaluru.

Talking about Project Ash-
ray, the company’s vice-presi-
dent (operations) Abhinav
Singh said, “The rest points
will offer a range of amenities
tailored to the needs of driv-
ers, including comfortable
seating, access to clean water
and mobile charging stations.
Each centre can accommodate
up to 15 people at a time and
will be operational from 9am
to 9pm, with usage being free
and limited to 30 minutes per
visit per delivery associate.”

Headded that Amazon will
undertake several initiatives
to create awareness about
these rest points among deliv-
ery associates, and their loca-
tions will be marked on Goo-
gle Maps for easy access.




NATIONAL HUMAN
RIGHTS COMMISSION

STATESMAN, Delhi, 24.8.2024

Page No. 7, Size:(24.90)cms X (14.45)cms.

Jagan Mohan attacks AndhraCM
over frequentindustrialmishaps

FormerAndhraCM allegesthatthe presentgovtdid nottakeinitiative to ensure propermonitoring

STATESMAN NEWS SERVICE
AD. 25 AUGUST

syetanother industrial

mishap leftfourwork-

ers injured within 48

wours of the blast at
a pharma unit in Anakapalli,
former Andhra Pradesh chief
minister Y § Jagan Mohan
Reddyon Friday slamimed the
government for negligence
allegingthat thecurrent regime
was more focussed on ‘red
book governance.’

The ‘red book’ euphemisti-
cally refers to TDP minister
Nara Lokesh's claim that he
had chronicled all the atrocities
and political vendetta by the
then ruling party leaders and
bureaucracy when TDP was
outofpower. Opposition leader
YS Jagan Mohan Reddy has
been claiming that the TDP

/

was ruling by the "Red book
Constitution." Today Reddy
visited the injured workers of
Escientia Advanced Sciences
Private Limited where the blast
had claimed 17 lives.
Another industrial accident
took placeat Synergene Active
Ingredients Private Limited in
N Pharma City on Thursday
night injuring four workers.
Asked about the repeated

.

mishaps in industrial units
the former chief minister said
thatafter the leakat LG Polymers
his government had come up
with a detailed government
order which asked for self
compliance by industrial units
followed by monitoring by the
state gn\'emlncnt.

Y5 Jagan Mohan Reddy
alleged that the current gov-
ermment did not take initiative

o ensure proper monitoring,
leading to industrial accidents
like the one that took place
in Anakapalli. "If the GO that
was issued (after LG Poly-
mers) had been exercised
where someone was moni-
toring then these things
would not happen... what
is happening in the past
three-four months after this
government has come, they
have not focussed on any-
thing. What this government
has been focussing on is
only the ‘red book’ gover-
nance,” said Reddy.
Healsoclaimed thatitwas
his government which had
introduced an ex-gratia of Rs
onecrore which is paid by the
state government in case of
deaths due to industrial acci-
dents.
Inaddition the YSRCP leader

also accused the government
of failing to respond quickly
once the accident took place,
He alleged that there were no
ambulances and the injured
were transported to the hospitals
incompany buses. Moreover,
nogovernmentofficial or polit-
ical leaders had rushed to
the spot to handle the situ-
ation on ground.

Meanwhile, the National
Human Rights Commission
(NHRC) has taken suo moto
cognizance of the blast at
the industrial unit in Anaka-
palliwhile expressing concemn
overviolation of safety norms,

minister N Chandrababu
Naidu has urged all industries,
especially those companies
under ‘Red Category’ to
immediately take up intemal
safety audits to prevent such
mishaps.
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NHRC
orders probe
into pharma

factory fire
in Andhra

NEW DELHI: The NHRC has
taken suo motu cognisance of
an explosion that killed at least
17 workers and injured sev-
eral others at a private indus-
trial unit in Andhra Pradesh’s
Anakapalli district and directed
the authorities to conduct a
thorough investigation.

A major fire and explo-
sion ripped through a pharma
unit on Wednesday. The dam-
age could have been worse but
fewer workers were in the plant
when the accident occurred
due to it being lunchtime. The
death toll is expected to rise
as search operations continue.

The National Human
Rights Commission (NHRC)
on Friday expressed serious
concern about the apparent
violation of safety norms lead-
ing to the incident. The com-
mission issued notices to the
Andhra Pradesh chief secre-
tary and DGP, urging them to
conduct a thorough investiga-
tion. The inquiry will assess
whether the industrial unit
complied with all safety regu-
lations and legal requirements
and if any negligence occurred
by the authorities responsible
for supervising the facility.

The NHRC has mandated
that a detailed report be sub-
mitted within two weeks. The
report should include the status
of the FIR filed in connection
with the incident, the treatment
being provided to the injured
and the disbursement of com-
pensation to the kin of those
killed or injured. MPOST
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NHRC orders probe into pharma factory firein AP

VISAKHAPATNAM: The NHRC has taken suo motu cognisance of an
explosion that killed at least 17 workers and injured several others at a
private industrial unit in Andhra Pradesh’s Anakapalli district and
directed the authorities to conduct a thorough investigation. A major
fire and explosion ripped through a pharma unit on Wednesday. The
damage could have been worse but fewer workers were in the plant
when the accident occurred due to it being lunchtime. The death toll is
expected to rise as search operations continue. The National Human
Rights Commission (NHRC) in a statement expressed deep concern
over the apparent violation of safety norms that led to the incident.
The cause of the explosion remains unclear.
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NHRC takes note of reported sexual
assault of two minor girls

The National Human Rights
Commission (NHRC), India took
suo moto cognisance of a media
report, carried on Aug 18, that
two minor girl students, aged four
years, were allegedly sexually
abused by a staff of a school in
the Thane district of Maharashtra.
He was engaged in cleaning the
girls’ toilet in the school, where

he allegedly victimised them on
Aug 12-13.
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NHRC takes note of sexual assault on
12 girl students

NHRC, India took suo moto cog-
nisance of a media report that
13 girl students were sexually
assaulted in an alleged fake Na-
tional Cadet Corps (NCC) camp
at a private school in Krishnagiri
district of Tamil Nadu during the
August 5-9. 41 students including
17 girls attended the camp. Alleg-
edly, a political leader convinced
the private school authorities that
he would get them a unit of the
NCC if they could organise a stu-
dents’ camp.
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NHRC takes suo motu notice
of food poisoning cases

The National Human Rights Commission (NHEC),
basing on newspaper reports, has taken suo
motu cognisance of the two food poisoning cases
in Andhra Pradesh. The NHRC issued notices to
the State's Chief Secretary and the Director
General of Police on August 22, seeking a detailed
report on the two cases in two weeks. It also
sought the progress made on the FIRs and the
health status of the victims. “The report should
also mention the steps taken / proposed to
ensure that such painful incidents do not recur,”
the notice said. In one incident, the health of 70
students was affected at Chittoor Apollo Health
University. They are undergoing treatment at the
Chittoor Government Hospital. In the other
incident, three children died and 37 fell ill at an
orphanage in Anakapalli district. They are
admitted to different hospitals in Anakapalli and
Visakhapatnam. The NHRC observed that the
contents of the news reports, if true, raise a
serious issue of violation of human rights. Both
the incidents indicated negligence of the
authorities concerned in ensuring proper food

guality and health of the inmates, it observed.
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NHRC takes suo
motu cognisance of
Atchutapuram blast

The Hindu Bureau

GUNTUR

The National Human
Rights Commission
(NHRC) has taken suo
motu cognisance of media
reports on the death of 17
workers and injuries to
many others in the blast at
a pharma unit at the Atchu-
tapuram Special Economic
Zone in Anakapalli district
of Andhra Pradesh that oc-
curred on August 21.

The Commission, on
Friday observed that the
contents of the media re-
ports indicated violations
of the victims’ right to life
due to the negligence of
the authorities concerned.
It issued notices to the
Chief Secretary and the Di-
rector General of Police, di-

recting them to conduct a
thorough investigation to
check whether all the safe-
ty norms and legal provi-
sions were being strictly
followed by the owner of
the pharma unit and su-
pervised by the authorities
concerned.

It sought a detailed re-
port within two weeks.
The Commission observed
that the reasons behind
the explosion were still not
clear.

It wanted the report to
include the status of the
FIR, updated information
on the health and treat-
ment of the injured, dis-
bursement of compensa-
tion. The NHRC sought the
details on the action taken
against the officers respon-
sible for the tragedy.
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NHRC takes suo motu notice
of food poisoning cases

The National Human Rights Commission (NHRC),
basing on newspaper reports, has taken suo
motu cognisance of the two food poisoning cases
in Andhra Pradesh. The NHRC issued notices to
the State’s Chief Secretary and the Director
General of Police on August 22, seeking a detailed
report on the two cases in two weeks. It also
sought the progress made on the FIRs and the
health status of the victims. “The report should
also mention the steps taken / proposed to
ensure that such painful incidents do not recur,”
the notice said. In one incident, the health of 70
students was affected at Chittoor Apollo Health
University. They are undergoing treatment at the
Chittoor Government Hospital. In the other
incident, three children died and 37 fell ill at an
orphanage in Anakapalli district. They are
admitted to different hospitals in Anakapalli and
Visakhapatnam. The NHRC observed that the
contents of the news reports, if true, raise a
serious issue of violation of human rights. Both
the incidents indicated negligence of the
authorities concerned in ensuring proper food
quality and health of the inmates, it observed.
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NHRC takes suo motu notice of
Atchutapuram pharma unit blast

The Hindu Bureau
GUNTUR

The National Human Rights
Commission (NHRC) has ta-
ken suo motu cognisance
of media reports on the
death of 17 workers and in-
juries to many others in the
blast at a pharma unit at
the Atchutapuram SEZ in
Anakapalli district of And-
hra Pradesh that occurred
on Wednesday.

The Commission, on Fri-

day, observed that the con-
tents of the media reports
indicated violations of the
victims’ right to life due to
the negligence of the auth-
orities concerned. It issued
notices to the Chief Secre-
tary and the Director Gen-
eral of Police, directing
them to conduct a tho-
rough investigation to
check whether all the safe-
ty norms and legal provi-
sions were being strictly
followed by the owner of

the pharma unit and super-
vised by the authorities
concerned.

It sought a detailed re-
port within two weeks. It
wanted the report to in-
clude the status of the FIR,
updated information on
the health and treatment of
the injured, disbursement
of compensation.

The Commission also
sought details on the action
taken against officers res-
ponsible for the tragedy.
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NHRC notices to AP
CS, DGP over blast
Vijayawada: The National
Human Rights Commission
(NHRC) has taken suo motu
cognizance of media reportson
the blast that claimed the lives
of 17 workers at a pharma unit
in Atchuta- puram special
economic zone of Anakapalli

and issued notices to the chief
secretary and the DGP. tnn
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NHRC takes suo
motu cognisance
of AP pharma
factory blast case

HYDERABAD, DHNS: The
National Human Rights
Commission (NHRC) has
taken suo motu cognisance
of mediareports thatatleast
17 workers died and 50 oth-
erswereinjuredinareactor
blast at a private industrial
unit in the Atchutapuram
Special Economic Zone
in Anakapalli district of
Andhra Pradesh on August
4 I

The explosion, a case
of vapour cloud explosion
(VCE) triggered by asolvent
leak, occurred atthe Escien-
tia Advanced Sciences facto-
ryin Atchutapuram SEZ on
Wednesday.
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Pharma unit blast: NHRC seeks report

EXPRESS NEWS SERVICE
avii i

TAKING suo motu cognizance
of the fire accident at a unit of
Escientia Advanced Sciences
Pvt Ltd in the Atchutapuram
SEZ in Anakapalle district
which claimed 17 lives and left
several workers injured, the
National Human Rights Com-

mission (NHRC) has issued no-
tices to the State government
and the police to probe whether
the safety norms and legal pro-
visions were strictly followed
by the management. The Com-
mission has sought a detailed
report within two weeks,
NHRC observed that the con-
tents of the media reports indi-
cate violations of the victims’

Right to Life due to the con-
cerned authorities’ negligence.
Accordingly. notices have been
issued to the Chief Secretary
and the Director General of Po-
lice, directing them to launch a
thorough investigation.

“The report must include the
status of the FIR, updated in-
formation on the health and
medical treatment of the in-

jured, disbursement of the
compensation, and any other
relief/ rehabilitation provided
to the injured as well as the
families of the deceased work-
ers,” the Commission said.

Further, NHRC said it would
also like to know about the ac-
tion taken against the delin-
quent officers responsible for
the tragedy
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Food poisoning: NHRC seeks report

Notices issued to Chief Secy & DGP, they have been asked to submit report in two weeks

EXPRESS NEWS SERVICE
OVineweds
THE National Human Rights
Commission (NHRC) has
sought a detailed report on the
recent incidents of food poison-
ing in the State, including the
one in Anakapalle district, in
which three children died.

The commission took suo
motu cognisance of the media
reports about the two alleged
incidents of food poisoning in
Andhra Pradesh, causing seri-
ous health problems to stu-
dents. In Anakapalle, three in-
mates of a private hostel died
and 37 others fell ill after con-
suming contaminated food.
They were admitted to differ-
ent hospitals in Anakapalle and
Visakhapatnam districts.

The other incident was relat-
ed to the alleged food poisoning
at a private institution in Chit-

o

Children wha fell sick due to food poisoning receiving treatment at King George

Hospital in Visakhapatnam | exeress

toor district, in which 70 stu-
dents were taken ill.

“It was observed that the con-
tents of the news reports, if
true, raise a serious issue of
violation of the human rights

of the victims. Both incidents
indicate negligence of the con-
cerned authorities towards en-
suring proper food gquality and
the health of the inmates,” the
commission noted.

It was observed that the
contents of the news
reports, if true, raise a
serious Issue of violation of
the human rights of the
victims. Both incidents of
food poisoning indicate
negligence of authorities

NHRC

The NHRC commission is-
sued notices to the Chief Secre-
tary and the Director General
of Police seeking a detailed re-
port on both the incidents of
food poisoning within two
weeks.

“The report is expected to in-
clude the status of the FIRs in
the two incidents and the health
status of the affected children.
It should also mention the steps
taken and proposed to ensure
that such painful incidents do
not recur in the future,” the
commission said.
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Petition in Madras
High Court seeks
CBI probe into case

Mohamed Imranullah S.
CHEMNMAI

A public interest litigation
petition has been filed in
the Madras High Court for
a CBI probe into com-
plaints of many girls having
been sexually abused at a
fake National Cadet Corps
(NCC) camp held at a priv-
ate school in Krishnagiri
between August 5 and 9.
The PIL petition is ex-
pected to be listed for hear-
ing before the first Division
Bench of Acting Chief Jus-
tice D. Krishnakumar and
Justice P.B. Balaji on Mon-
day. Advocate A.P. Surva-
prakasam had filed the pe-
tition on Friday to ensure a
just and fair investigation.
The petitioner, in his af-
fidavit, stated that the Na-
tional Human Rights Com-
mission (NHRC) had, on
August 21, taken suo motu
cognisance of news reports
regarding the sexual abuse
in the fake NCC camp and
called for a status report
from the Chief Secretary
and the Director-General
of Police within two weeks.
The NHRC had taken
note that 41 students, in-
cluding 17 girls, had partici-
pated in the fake camp,

and 13 girls were reported
to have been sexually
abused. Since such fake
camps had reportedly
been organised in four oth-
er schools, too, the com-
mission sought to know if
there were any more
victims.

When people were ex-
pecting the police to report
progress to the NHRC,
news reports began trick-
ling in that the prime ac-
cused, A. Sivaraman, had
died at the Salem Govern-
ment Hospital where he
had been admitted after re-
portedly consuming a poi-
sonous substance due to
fear of arrest.

Stating that his death
was shrouded in mystery,
the litigant said that the
real perpetrators behind
the fake NCC camps and
the sexual abuse of girls in
those camps could be
brought to book only if the
investigation was trans-
ferred from the Krishnagiri
police to the CBEL

(Assistance for overcom-
ing suicidal thoughts is
available on the States
health helpline 104, Tele-
MANAS 14416. and Sneha's
suicide prevention helpline
044-24640050)
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Find manual scavenging
cases after '22, HC to govt

Rosy Sequeira
@timesofindia.com

Mumbai: The Bombay High
Court has directed the state
govt to conduct an inquiry
find instances of manual sca-
venging after 2022. The direc-
tion followed after the state
clarified that its claim of 36
districts beingfree of manual
scavenging was only until
March 2023 when collec-
tors had issued certifica-
tesdeclaring it so.

“Now, it has been cla-
rified that the report of
the collector referred
only to the position of
the year 2022 and not
as of today. An inquiry
will have to be made regar-
ding the instances of manual
scavenging. This is apart
from the effortstoensurethat
manual scavenging does not
take place at all in the first
place,” said Justices Nitin
Jamdar and Milind Sathaye
on Tuesday.

The court was hearing a
petition by Shramik Janata

Sangh, a workers' union. On
Aug 9, the state informed HC
that the Commissionerate of
Social Welfare had written to
the Centre thatall districts in
Maharashtra have been freed
of manual scavenging.

But senior advocate Gay-
atri Singh and advocate Sud-
ha Bhardwaj, for the Sangh,
disputed the state’s claim.
Theysaid thereare instances
of manual scavenging.
They referred to a query by
the National Hu-
man Rights
Commission
on the deaths of
manual scavengers
in April.

They also referred to
other instances of sewer clea-
ning in April and Aug. Singh
asked if there was nomanual
scavenging as contended,
then why was compensation
given in 81 cases as per the
State’s record. The State’s ad-
vocate then clarified that the
claim of no manual scaveng-
ing was only until certifica-
tes.

The state’s affidavit said
district-level committees are
set up under the Manual Sca-
vengers (Prohibition and
Employment) Act, 2013. The
judges directed the Social
Welfare Department to pub-
lish the composition of all
committees - state, district,
and vigilance — with the na-
mes of the members on its
website.

The website shall contain
detailsof theactionstakenby
all committees except where
the information is sensitive
or protected by any statutory
provisions regarding confi-
dentiality.

The judges directed that
by the next hearingon Sept 9,
the state govt shall create a
dedicated email and social
media handle where citizens
and non-governmental orga-
nisations can report instan-
ces of manual scavenging.
“This will aid the social wel-
fare department in its statu-
tory duty to ensure that ma-
nual scavengingdoesnot take
place,” they added.
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‘Establish channels
for public to report
manual scavenging’

Urvi Mahajani

MUMBAI

The Bombay High Court has
directed the state government
to create dedicated email
addresses and social media
handles to enable citizens and
non-governmental organisa-
tions to report instances of
manual scavenging. These
channels will be established in
the names of district and vigi-
lance committees set up to
eradicate the banned practice.

The court said that the
move will help the social wel-
fare department in its statu-
tory duty to ensure that man-
ual scavenging does not take
place. The HC has said that
the creation of email address
and social media handle and
uploading information on the
websites must be done by the
next date of hearing on
September 9.

The court was hearing a
petition by Shramik Janata
Sangh, highlighting the
“plight” of manual scavengers,
despite the government's
claim that the practice has
been eradicated. During the
previous  hearing, state
Advocate PP Kakade had

HC directs govt to
create dedicated
email address,
social media handle
for filing of
complaints
———
claimed that all 36 districts in
Maharashtra have been
declared free of manual scav-
enging based on certificates
submitted by collectors.

Senior Advocate Gayatri
Singh, appearing for the peti-
tioner, pointed out reports of
fatalities even after the
issuance of these certificates.
The petition also cited the
query raised by the National
Human Rights Commission
regarding the death of
workers in April 2024. “If no
manual scavenging is carried
out as contended, then why
was compensation given in 81
cases as per the state record
itself,” Singh asked.

Later, Kakade clarified that
the certificates “referred only
to the position of 2022", The
bench then said: “.. an inquiry
will have to be made regard-
ing the instances of manual
scavenging.”
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Delhi : Toll JeNS AHA ¥ WRIY AT & 13 I iHdl W &9,
AFAIUSR TART A fear ot fAd=r

https://www.amarujala.com/delhi-ncr/delhi-case-against-13-policemen-of-crime-branch-
in-encounter-case-2024-08-24"7src=top-subnav-amp

TR ISl Aead, 75 [Tl Published by: G&Id XM Updated Sat, 24 Aug 2024 02:31 AM IST
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NHRC Demands Probe Into Deadly Andhra Pradesh Industrial
Explosion

https://www.devdiscourse.com/article/law-order/3061526-nhrc-demands-probe-into-
deadly-andhra-pradesh-industrial-explosion

https://www.deccanherald.com/india/andhra-pradesh/nhrc-takes-suo-motu-cognisance-
of-anakapalli-pharma-factory-blast-tragedy-seeks-reports-from-cs-dgp-within-2-weeks-
3161755

https://newsmeter.in/crime/nhrc-issues-notices-to-andhra-authorities-over-food-
poisoning-incidents-734698

https://www.siasat.com/nhrc-issues-notices-to-andhra-authorities-over-food-poisoning-
incidents-3083920/

https://globalgreenews.com/2024/08/23/nhrc-issues-notices-to-andhra-pradesh-officials-
over-worker-deaths-in-anakapalli-industrial-explosion/

Devdiscourse News Desk | New Delhi | Updated: 23-08-2024 15:57 IST | Created: 23-
08-2024 15:57 IST

The NHRC has called for a comprehensive investigation into an explosion at a private
industrial unit in Andhra Pradesh's Anakapalli district, which resulted in 17 deaths and
several injuries. Authorities have been directed to check for safety compliance and
negligence, with a detailed report due within two weeks.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a
devastating explosion that killed at least 17 workers and injured several others at a
private industrial unit in Andhra Pradesh's Anakapalli district. The commission has
directed the authorities to conduct a thorough investigation.

The explosion occurred on Wednesday during lunchtime, which, fortunately, limited the
number of workers present in the plant and prevented even greater casualties.
However, the death toll is expected to rise as search operations continue.

Expressing deep concern over the apparent safety violations, the NHRC has issued
notices to both the Andhra Pradesh chief secretary and the director general of police.
The notices mandate an investigation to determine whether the industrial unit adhered
to safety regulations and whether there was any negligence by supervising authorities.

The commission has set a two-week deadline for a detailed report on the status of the
FIR, treatment for the injured, and compensation for the victims' families. The NHRC
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has also requested information on relief efforts and actions taken against any
responsible officials.

In the wake of the explosion, the State Disaster Response Force teams continue their
search for survivors amid fears that more bodies may still be trapped under the rubble.
The exact cause of the explosion remains unclear.
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NHRC orders probe into Andhra pharmaceutical factory fire resulting
in 17 deaths

https://www.financialexpress.com/india-news/nhrc-orders-probe-into-andhra-
pharmaceutical-factory-fire-resulting-in-17-deaths/3590850/

https://orissadiary.com/nhrc-india-investigates-worker-deaths-following-industrial-
explosion-in-anakapalli-andhra-pradesh/

https://www.devdiscourse.com/article/health/3061884-nhrc-probes-severe-food-
poisoning-incidents-in-andhra-pradesh

https://orissadiary.com/nhrc-responds-to-food-poisoning-cases-affecting-70-students-
and-fatalities-at-orphanage-in-andhra-pradesh/

https://www.devdiscourse.com/article/law-order/3061538-nhrc-takes-suo-motu-
cognizance-of-food-poisoning-incidents-in-andhra-pradesh

The NHRC voiced grave concern about what appeared to be a breach of safety protocol
that caused the event

Written by FE Online August 23, 2024 17:44 IST

The NHRC has taken suo motu cognisance of the incident in which at least 17 workers
were killed and numerous more were injured and instructed the authorities to carry out a
comprehensive probe. The explosion took place at a private industrial plant in the
Anakapalli district of Andhra Pradesh on Wednesday and ripped through a
pharmaceutical facility.

As it was lunchtime when the accident happened, there were fewer workers in the
factory, which may have contributed to the greater damage. It is anticipated that the
dead toll will increase as search efforts continue.

In a statement released on Friday, the National Human Rights Commission (NHRC)
voiced grave concern about what appeared to be a breach of safety protocol that
caused the event.

The director general of police and the chief secretary of Andhra Pradesh have received
notices from the commission urging them to look into the matter thoroughly. The
investigation is anticipated to look into whether the industrial unit complied with all
safety rules and legal obligations and whether the authorities in charge of overseeing
the plant were negligent in any way.
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A thorough report must be turned in to the NHRC within two weeks, under their
mandate. The status of the FIR that was filed in relation to the incident, the medical care
being given to the injured, and the payment of compensation to the relatives of the
deceased or injured should all be included in the report.

The commission has also requested details regarding any efforts made for the victims’
relief and rehabilitation, as well as the actions taken against those deemed accountable.

The State Disaster Response Force team continued to look for survivors after the
explosion, which caused considerable worry. The authorities worry that more bodies
might be buried beneath the debris because the origin of the explosion is still unknown.

(with inputs from PTI)
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NHRC takes suo motu cognisance of Atchutapuram pharma unit
blast, seeks reports from A.P. CS, DGP

https://www.thehindu.com/news/national/andhra-pradesh/nhrc-takes-suo-motu-
cognisance-of-atchutapuram-pharma-unit-blast-seeks-reports-from-ap-cs-
dgp/article68559093.ece

Media reports indicate violations of the victims’ right to life due to the negligence of the
authorities concerned, says the rights panel; orders probe to check compliance of safety
and legal norms by the unit

Updated - August 23, 2024 09:11 pm IST
Published - August 23, 2024 08:41 pm IST - GUNTUR

The National Human Rights Commission (NHRC) has taken suo motu cognisance of
media reports on the death of 17 workers and injuries to many others in the blast at a
pharma unit at the Atchutapuram Special Economic Zone in Anakapalli district of
Andhra Pradesh that occurred on August 21, 2024.

The Commission, on Friday, August 23, observed that the contents of the media reports
indicated violations of the victims’ right to life due to the negligence of the authorities
concerned. It issued notices to the Chief Secretary and the Director General of Police,
Andhra Pradesh, directing them to conduct a thorough investigation to check whether all
the safety norms and legal provisions were being strictly followed by the owner of the
pharma unit and supervised by the authorities concerned. It sought a detailed report
within two weeks.

The Commission observed that the reasons behind the explosion were still not clear. It
wanted the report to include the status of the FIR, updated information on the health
and medical treatment of the injured, disbursement of compensation, and any other
relief or rehabilitation provided to the injured as well as the families of the deceased
workers.

The Commission also sought the details on the action taken against the officers
responsible for the tragedy.
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NHRC takes suo motu cognisance of food poisoning cases in Andhra
Pradesh

https://www.thehindu.com/news/national/andhra-pradesh/nhrc-takes-suo-motu-
cognisance-of-food-poisoning-cases-in-andhra-pradesh/article68559068.ece

https://www.deccanchronicle.com/southern-states/andhra-pradesh/nhrc-takes-suo-
motu-cognizance-of-anakapalli-sez-incident-issues-notice-to-ap-cs-and-dgp-1818478

https://thenewsmill.com/2024/08/nhrc-takes-suo-motu-cognizance-of-deaths-in-reactor-
blast-in-andhras-anakapalli/

https://www.aninews.in/news/national/general-news/nhrc-takes-suo-motu-cognizance-
of-2-separate-incidents-of-food-poisoning-in-andhra20240824053033/

It issues notices to the State’s Chief Secretary and DGP, seeking a detailed report in
two weeks

Published - August 23, 2024 08:09 pm IST - GUNTUR

The National Human Rights Commission (NHRC), basing on newspaper reports, has
taken suo motu cognisance of the two food poisoning cases in Andhra Pradesh.

The NHRC issued notices to the State’s Chief Secretary and the Director General of
Police on August 22, seeking a detailed report on the two cases in two weeks. It also
sought the progress made on the FIRs and the health status of the victims. “The report
should also mention the steps taken / proposed to ensure that such painful incidents do
not recur,” the notice said.

In one incident, the health of 70 students was affected at Chittoor Apollo Health
University. They are undergoing treatment at the Chittoor Government Hospital. In the
other incident, three children died and 37 fell ill at an orphanage in Anakapalli district.
They are admitted to different hospitals in Anakapalli and Visakhapatnam.

The NHRC observed that the contents of the news reports, if true, raise a serious issue
of violation of human rights. Both the incidents indicated negligence of the authorities
concerned in ensuring proper food quality and health of the inmates, the NHRC
observed.
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NHRC Takes Suo Motu Cognizance of Deaths in Andhra Pradesh
Reactor Blast

https://www.newsx.com/national/nhrc-takes-suo-motu-cognizance-of-deaths-in-andhra-
pradesh-reactor-blast/

https://drugscontrol.org/news-detail.php?newsid=40156

https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognizance-of-
deaths-in-reactor-blast-in-andhras-anakapalli-6212081.html

https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognizance-of-
2-separate-incidents-of-food-poisoning-in-andhra-6212075.html

Edited By: Priyanka Koul
Updated on: August 24, 2024

The National Human Rights Commission (NHRC) of India has taken suo motu
cognizance of the deaths resulting from a reactor blast at a pharmaceutical company in
Andhra Pradesh’s Anakapalli.

The NHRC acted upon media reports indicating that at least 17 workers died and 50
others were injured in the explosion at a private industrial unit in the Atchutapuram
Special Economic Zone, Anakapalli, on August 21. The cause of the explosion remains
unclear.

The Commission noted that the media reports suggest violations of the victims’ right to
life due to alleged negligence by the concerned authorities. Consequently, the NHRC
has issued notices to the Chief Secretary and the Director General of Police of Andhra
Pradesh, directing a thorough investigation to determine whether all safety norms and
legal provisions were strictly followed by the industrial unit's owner and whether these
were adequately supervised by the relevant authorities. A detailed report is to be
submitted within two weeks.

Reports indicate that the State Disaster Response Force (SDRF) teams are continuing
to search for any survivors in the debris following the blast. However, there are fears
that the death toll may rise as bodies are believed to be trapped. The exact number of
workers on duty at the time of the blast is still unknown.

The report is expected to include the status of the FIR, updated information on the
health and medical treatment of the injured, details on the disbursement of
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compensation, and any other relief or rehabilitation provided to the injured and the
families of the deceased workers.

The Commission has also requested updates on any actions taken against the officers
found responsible for the tragedy.
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In samachar / Udai purkiran

NHRC F 3{it URT & F®Uc! ford # s fAelt sitenfiie @15 # gu
fawpie d 3 yfie! 1 HfUd 19 &1 waq: J3= fora

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-alleged-death-of-several-
workers-in-an-explosion-at-a-private-industrial-unit-in-anakapalle-district-of-andhra-

pradesh/

https://udaipurkiran.in/human-rights-commission-seeks-report-in-anakapalle-blast-case/

Editor Posted on23 3¥d 2024

ST A4 SRBR SN (NHRC) A Hifsar Ruiel &1 Wa: 99 forn g1 Ruld & orguR
21 3T, 2024 P 311 U & DU T & rgaqRy faviy e &= & uep fsht
3% 3318 H Ruaer fawpic § &0 T &1 17 4fiH! & A1d 81 713 3R 50 37 91d 8
Y| faepie g9 & HRUT 3t off T =161 &1 HiAA dR W, IT 39S Ufdifohar 9 &1
faepic % o1 Aas | Sifad a9 AN Bt T R K1 || TP, T8 ST SITs, off &t 3
foh ! Bt TBIT d¢ THhd! § Hifh A P BY e B! UG &1 I WY el & b
faepie & Ir ford HHART St | |

MR 3 urn § 3 i et 3 annht @ wy ? 5 i sttt grr wredt 78
ATIRATE! & HRU UifSdl & Sftaq & SR &1 Ieaidd g3l g1 deduR, AT 5 g
g SR gfe HeTHeRIe, 3iig U= &I Alfed SR} fan g, o e fean man g fv @
U 910 &1 e g B & s sHh1s & difad gRy Gt JRem AFD! 3R BT
TG BT Tt I UTe o1 Sf X1 4T T a1 3R Hafd SHTUDTRal gRT SHD! TRF 1
T 81 ot a1 7Y U7 & Awrg & iR T favga RUie ugd &

¢ o Twemgem &t RUfA, arodl & Wy SR [Ifecn SR &1 SR SHeR],
T3 HT faavur 3R g & IY-w1y gad i) & URaR! & UeH &F T8 $ls 3
RIEA/YTAT A B BT 30T 81 3TN 57 Fc! b 7w <rt ST, S 59 ge1 &
fore STIeR 9, & RIAT® &1 718 BRATS B IR H 1 ST =187
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NHRC W&: gita @re uerd W oy wexr & g1 I ok gferd
BRI A AR Sa1d, g1 &1 Hid 3R SR usH R ferar ACTION

https://indiavoice.com/nhrc-strict-sought-answers-from-andhra-pradesh-chief-secretary-
and-director-general-of-police-on-contaminated-food-items/

https://www.hindusthansamachar.in/Encyc/2024/8/23/NHRC-seeks-report-from-Andhra-
Pradesh-Chief-Secret.php

ST AFAIBR SART (NHRC) HRd 7 3ffy UG H TR W GHwNg UeT = drell
W1 fauTaddr @1 & AT ge1et & dR H 19 3R 21 3, 2024 &I Hifgar Ruef )
Wd: Y foram 31 U g1 § Hfd dR R IR el e gfRaRid & @ fawradar &
HRUN 70 BT DT WG TUR =Y J gu1fad g1 o1l

By HO BUREAU | Updated DateAugust 23, 2024

7% fecdlt sl AFafYSR SMAT (NHRC) R = 8y o= # TR wameg gowang der
HA Il AT fITaRddT St &1 BT gerst & aR # 19 3R 21 3R, 2024 &I Hifgar
feaef R wd: I o’ 81 U g1 # $id aR W RRR smiel g gaRicl & @
faTeRar & SR 70 BET &1 WA THR U J guIfad g Tl

R & BRI RIS H 361 IS Id a1 §| Safdh gasl ge1 § sFrhTIe! fora &
TS AU H HISH fawraddt & a1g dF s=f & Aid 81 7% 3R 37 §HR us TN 37
AU 3R faRmaaq & fafta srgdren § yelf & mar g1 maT 3 urn §
TR fuief &t 9k, afe 9 g, fifsdl & AHaiYsR & Seardd &1 1R Je SoKil 3

G gAY SfId HIoH & TuaT 3R Hfedl & Wg & JHEd R & ufd d&fd
YPGB TATRATG! BT Ybd Gal &1 TGIR, TN = 37y U & T Ifed 3R
gfory HRTHeRI &I Afed IR R & Iwieg & iR aF! Jmal W fawga Raid @i 31
TqH FIR @1 fRUfY SR difSdl & wrea fufq &1 it s &1 Iufie 31 o o g
AT =7 & T Ia1E MU SR RdTfad FHedl &1 o I@ie g a1t fb Ui g1
13l Bt GRIgRI A 811
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Times of India/Millennium Post
Pharma blast: NHRC issues notices to chief secretary, DGP

https://timesofindia.indiatimes.com/city/vilayawada/nhrc-issues-notices-in-pharma-blast-
case/articleshow/112751928.cms

https://www.millenniumpost.in/nation/nhrc-orders-probe-into-pharma-factory-fire-in-
andhra-576911

Aug 24, 2024, 04.50 AM IST

Vijayawada: The National Human Rights Commission (NHRC) has taken suo motu
cognizance of media reports on the blast that claimed the lives of 17 workers at a
pharma unit in Atchutapuram special economic zone of Anakapalli district.

Consequently, the NHRC has issued notices to the chief secretary and the director
general of police (DGP) of the state. The commission has requested the chief secretary
and the DGP to conduct a comprehensive investigation to ascertain whether all safety
regulations and legal provisions were being rigorously adhered to by the proprietor of
the industrial unit and monitored by the relevant authorities. The NHRC has sought a
report within a fortnight.

We also published the following articles recently

NHRC seeks report in 2 wksThe National Human Rights Commission (NHRC) took suo
motu cognisance of the Badlapur case and demanded a report from the state
government on the 12-hour delay in filing the FIR. The NHRC issued notices to the chief
secretary and DGP, requesting details on the delay, case status, victims' health, and
steps to prevent future occurrences.112662075

SC has taken suo motu cognizance of Kolkata rape-murder case: What does this mean
and what impact it could haveThe Supreme Court of India initiated proceedings on its
own accord regarding the rape and murder of a postgraduate trainee doctor in Kolkata
on August 9. This move aims to ensure a thorough investigation and enhanced security
for medical professionals nationwide. The Indian Medical Association has urged the
Centre for stronger policies and better protective measures in hospitals.112607391
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Instruct senior IAS officers to resolve sewer overflow issues in Delhi: Atishi to chief
secretaryDelhi's water minister Atishi instructed chief secretary Naresh Kumar to have
senior IAS officers address sewer overflow issues in the city. Lieutenant Governor VK
Saxena had earlier asked Kumar for a monthly inspection report due to recent deaths
linked to poor civic infrastructure. Atishi emphasized the health risks and urged for
immediate action and accountability.112633551
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Pharma unit blast in Andhra: NHRC seeks report

https://www.newindianexpress.com/states/andhra-pradesh/2024/Aug/24/pharma-unit-
blast-in-andhra-nhrc-seeks-report

NHRC observed that the contents of the media reports indicate violations of the victims’
Right to Life due to the concerned authorities’ negligence.

Updated on: 24 Aug 2024, 8:15 am

VIJAYAWADA: Taking suo motu cognizance of the fire accident at a unit of Escientia
Advanced Sciences Pvt Ltd in the Atchutapuram SEZ in Anakapalle district which
claimed 17 lives and left several workers injured, the National Human Rights
Commission (NHRC) has issued notices to the State government and the police to
probe whether the safety norms and legal provisions were strictly followed by the
management. The Commission has sought a detailed report within two weeks.

NHRC observed that the contents of the media reports indicate violations of the victims’
Right to Life due to the concerned authorities’ negligence. Accordingly, notices have
been issued to the Chief Secretary and the Director General of Police, directing them to
launch a thorough investigation.

“The report must include the status of the FIR, updated information on the health and
medical treatment of the injured, disbursement of the compensation, and any other
relief/rehabilitation provided to the injured as well as the families of the deceased
workers,” the Commission said.

Further, NHRC said it would also like to know about the action taken against the
delinquent officers responsible for the tragedy.
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Suffering of children with Leukemia | NHRC directs Tamil Nadu
Health Dept. to submit ATR over non-usage of Apheresis Machine
purchased in June 2023

https://www.scconline.com/blog/post/2024/08/23/suffering-children-leukemia-chennai-
ich-equipment-unused-apheresis-machine-nhrc-legal-news/

An article dated 11-7-2024 published in The New Indian Express, stated that despite
Apheresis Machine's potential to significantly improve platelet availability, it remains
unused, forcing patients to seek treatment elsewhere.

Published on August 23, 2024 - By Sucheta

National Human Rights Commission (NHRC): While considering a complaint concerning
suffering of children with leukemia at the Government Institute of Child Health (ICH) in
Chennai, due to hospital's failure to obtain a license for an apheresis machine
purchased in June 2023, as highlighted in an article by The New Indian Express, the
NHRC directed that a copy of the complaint be sent to Principal Secretary, Department
of Health and Family Welfare, Government of Tamil Nadu calling for an Action Taken
Report within four weeks.

In an article dated 11-7-2024 published in The New Indian Express, titled "Leukemia
patients in Chennai suffer as ICH equipment remains unused for a year", concerns were
raised regarding pitiable condition of children in ICH, Chennai.

The article stated that despite apheresis machine's (blood components separator)
potential to significantly improve platelet availability, it remains unused, forcing patients
to seek treatment elsewhere. As a result, hundreds of children in need of platelets at the
Government Institute of Child Health (ICH) and Hospital for Children at Egmore are left
stranded allegedly owing to the delay in obtaining a license from the State Drugs
Control Department for the apheresis machine even a year after its purchase.

An apheresis machine is a device that receives blood from a donor and separates blood
components like plasma, platelets, white blood cells, and red blood cells. Usually from a
donor's whole blood (without separating the components), only 50ml of platelet can be
obtained; however, by using an apheresis machine, over 250 ml platelet can be
obtained from a single donor. But without the machine, five to six donors are required to
get the same number of platelets.

The petitioner, a pro bono lawyer, filed a petition under S. 12 of Protection of Human
Rights Act, 1993, stating that Leukemia patients on chemotherapy bear most of the
brunt as they regularly require more platelets and transfusions. The hospital authorities
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are yet to secure a license to operate the machine. The parents of patients needing
platelets, therefore, are forced to travel to other hospitals.

The petitioner submitted that the material on record shows endangerment of children's
lives, and hence there has been a gross violation of Articles 21 and 47 of the
Constitution read with Section 2(d) of the 1993 Act. The petitioner sought that the
NHRC takes cognizance of the matter; direct the respondents to take appropriate steps;
and call for a comprehensive, time-bound Action Taken Report (ATR) from all the
concerned Respondents with respect to said gross inaction.

Taking cognizance of the matter, the NHRC sought ATR from the Department of Health
and Family Welfare, Government of Tamil Nadu within 4 weeks. The matter will be
taken up in 4 weeks.
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TATIIRAL 7 3¢ U H a1 Bacdl A 3T B} °UTHT B SIid BT TS
faan

https://hindi.theprint.in/india/nhrc-orders-probe-into-fire-at-medicine-factory-in-andhra-
pradesh/722063/?amp

23 August, 2024
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IO H Afgarsit & fAarw o1y § dsft d g8 FSBI, NHRC A
Tgdld TRPR 3R SIedl B Ve Aifed

https://navbharatlive.com/article/nhrc-sends-notice-to-the-gehlot-government-and-dgp-
crime-against-women-has-increased-rapidly-in-rajasthan-297807 .html/amp

By THT gHT Updated On:Mar 27, 2021 | 11:55 AM
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